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THE DEPUTY CHAIRMAN: Mr. Gurudas
Das Gupta, we have the constraint of itme. We
have three statements after this

SHIRI SUBRAMANIAN SWAMY; Mr.
Dandavate could tell us when his supple mentary
Budget is going to be. (Interruptions) ...

PROF. MADHU DANDAVATI?: Madam,
with due respect to ow foimer Finance
Minister, I would say that I Jo not want to
misguide the Hous, or mislead him. What to
talk of misleading, he is incapable of being
misled on this. He has a firm knowledge about
this.

As far as the graph is concerned, the deficit
goes on fluctuating. Sometimes, it is maximum-
the, some sort of plateau, coming down; not
always coming down and sometimes above or at
the same level, I must make it very clear—ne is
also aware of it as a former Finance Minister- -
that at any point of time, whenever a deficit is
there, there is always a time-lag. Therefore, even
as the final position is important, the behaviour of
that is a'30 important, That is why I had to refer
to list December. I had to start with that
particular handicap. I must make it vny clear that
whether it is my Budget or the previous year's,
from one particular value, from one particular
amount, you ennot consider the picture as to
what will happen as far as the final target is
concerned. Perhaps, you were not here. This
point was raised. If, for instance, on 30th Juie,
the deficit has gone up to Rs. 7,400 crorcs, it is
more than Rs. 7,206 crores. It will be still more.
I only wanted to clarify that. Mot beyond that.

As far as his second point is concerned, I
hope Shankarraoji will take note of the fact that
when we speak from the forum of Parliament,
we do not address only to the consumers in our
country. We ha\e certain economic relations with
other cour-tries and if we paint such a picture, ii
will create problems in our trade relations with
these countries. Therefore, it is be*tet not to
paint a picture that will create panic as far as
our trade relations with othei countries are
concerned. Otherwise, I know what are the
difficulties, I am not extra-
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complacement. But in view of our trade relations
with other countries, I do rot want to create an
international panic. However, as far as the other
constraints internal constraints, are concerned, I
will take care of it. If others did not. probably,
appreciate that, I take it for granted that the
former Finance Minister will appreciate that
point.

THE DEPUTY CHAIRMAN: This matter is
over. We now take up the next item.

CLARIFICATIONSON THE STATEMENT
REGARDING IMPLEMENTATION OF
MANDAL COMMISSIONS
RECOMMENDATIONS
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SHRI P. SHIV SHANKER: Madam C'eputy
Chairman, we welcome the announcement made
by the Prime Minister notwithstanding the fact
that it is highly insufficient, it is too late, :t
suffers from quite a bit of flaws...

PROF. MADHU DANDAVATE: Pe
Cciise we came too late.

SHRIP. SHIV SHANKER: To me it
appears that it is hypocritical and politically
motivated. In spite of that, I would welcome the
announcement that has been made.
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Don't interrup please.

SHRI P. SHIV SHANKER: Very rightly it has
been said that we had not been able to implement
the Mandal Commission Reiort. Well, I would
not like to go into the reasons as to why we had not
been able to implement it. Tho”e reasons are very
well known to the Prime Minister hir'<se]- because
after joining the Janata Da', he is perhaps a changed
man in the conpany of the socialists. I really admire
tha\ That he has been able to develop the
commitment at this stage is a matter of great
satisfaction to me.

" PROF. MADHU DANDAVATE: A manis

known by the company he keeps.

SHRI P. SHIV SHANKER: He and I know each
other exceedingly well.
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SHRI PRAMOD MAHAIJAN: Or is known
by the company he lives in.

SHRI P. SHIV SHANKER: I would not like
anyone to interrupt between me and the Prime
Minister. We have been very old friends and we
have known each other very well. We have
known each other's commitment also exceedingly
well. That is why I thought...

SHRI GURUDAS DAS GUPTA: You
have a separate hot line.

SHRI P. SHIV SHANKER: We have
at least developed an equal hot line in this case.
That is why I am congratulating him.

SHRI VISHWANATH PRATAP
SINGH: I am a witness to restlessness of Shiv
Shanker on those issues.

SHRI P. SHIV SHANKER: Thank you very
much.

SHRI SUBRAMANIAN SWAMY: Did
you say "recklessness"?

SHRI P. SHIV SHANKER: 1 find that this
announcement has been brought in in too great a
hurry. T will go in details slightly. And it gives
an impression that it still smacks of lack of a
hundred per cent commitment to these
unfortunate classes. The fact remains that
reservation is the commitment of the Congress
culture itself. It is in the Constitution— either in
Art. 15(4) or Art. 16(4) or Art. 46 or Art. 340
and so on. When the Consti-tution was made, the
great men who were brought up in that culture
really drafted this Constitution (Interruptions).

SHRIMATI JAYANTHI NATARAJAN:
Madam, will you allow these constant in-
terruptions?

THE DEPUTY CHAIRMAN: I do not
allow any interruptions, including from both the
sides.

SHRI SANTOSH BAGRODIA: But at
the moment, it is from that side.

THE DEPUTY CHAIRMAN; Some other
time it will be from the other side, I request all
Members not to make any interruptions.
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PROF. MADHU DANDAVATE. Madam
don't interrup him—he is not he Finance
Minister!

SHRI P. SHIV SHANKER: It is our political
commitment out of which the Prime Minister has
tried to take political mileage, and I again
welcome him for this. I have no grudge for this
political mileage that he has tried to take. As I
said, it has been brought in too much of a hurry,
with all flaws. I appreciate his difficulties also—
I appreciate his difficulty about coming in a great
hurry, because a lot of flaws are there which I am
going to point out immediately. What else could
he do? Devi Lai has his rally tomorrow. He has
got to isolate him... (Interruptions). . .

SHRI V. GOPALSAMY: Shiv Shankerji, are
you going there?

SHRI P. SHIV SHANKER: And Kanshi Ram
is supporting him. That is all the more reason
why he should come in a hurry But,
unfortunately the flaws remain. Still, I would like
to welcome him. And I would also like to
caution him. Having said this, I will straightway
go to the clarifications.

I would like to caution him. He is aware of
what happened in 1982 when Mr. Madhavsinh
Solanki was the Chief Minister of Gujarat. He is
also aware of what happened in 1985 when,
agam, Mr. Madhavsinh Solanki was the Chief
Minister of Gujarat. He is also aware of what was
sought to be done in 1985 when Mr. Arjun Singh
was the Chief Minister of iMadhya Pradesh and,
also how, when a very harmless legislation of
continuing reservations for the Scheduled
Castes—the  Constitution = amendment—was
brought in January, certain people were irying to
create problems.

AN HONOURABLE MEMBER: Are you
instigating?

SHRI P. SHIV SHANKER: 1 would like to
caution him of friends sitting here, the Bharatiya
Janata Party friends. .. (Interruptions) ...It is
wolf in sheep's clothing, theprobtem
which they  have created... (Interruptions). , .
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SHRI JAGDISH PRASAD MATHI'R-
It was really the Congress (I).

... (Interruptions). . .

SHRT PRAMOD M AHA JAN: He is aware
of the facts. He cannot make allegations like
this.

SHRI P. SHIV SHANKER: I have heard you,
Mr. Mahajan. What happened in Gujarat, I am
personally aware—what your shadow had done.
I had gone from city to city and saw what was
done, how they tried to browbeat the weaker
sections of the society.. . (Interruptions). .

SHRI PRAMOD MAHAJAN:  Atalji was
there and there ~was a gherao. How can you say
like this?

SHRI P. SHIV SHANKER: I will appreciate
the stand of the left parties who do not believe in
the backwards or the forwards but who believe in
th, class struggle; I appreciate that. Today it is
crocodile tears that you are shedding. 1 was
never surprised at your crocodile tears. And I
have to say this for what had happened in 1985. 1
will join issue with you on this. -«
(Interruptions) ....

THE PRIME MINISTER (SHRI
VISHWANATH PRATAP SINGH): 1
will request Shiv Shankerji,, the Leader of the
Opposition here, that using any phrase like
"Wolf in sheep's clothing' which hurts feelings,
is something which is not proper o n his part to
do .. (Interiuptions), ,

THE DEPUTY CHAIRMAN: I think he is

sufficiently capable of protecting himself. Please
sit down; don't interrupt him.

o9t @Ay Fah . ag fogig
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PROF. MADHU DANDAVATE: Do you
want clarification from the B.J.P. or from the
Prime Minister?

[8 AUG

SHRI P. SHIV SHANKER. They want to
clarify. What can be done?
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SHRI P. SHIV SHANKER. I respect what has
fallen from the Prime Minister because he is the
Prime Minister of this country. But that does not
mean that I should be shut out from stating
ceitain facts which I hav, myself ?een. (Interrup-
tions) .

I am prepared to face you (Interruptions) .

THE DEPUTY CHAIRMAN. Please sit
down.

SHRI S. S. AHLUWALIA: You are not
allowing me.

THE DEPUTY CHAIRMAN: 1 will allow
what I want to. Take your seat. [ say "You please
sit down"'. (Interrup. tions). Don't speak to me in
this language. Sit dovn. Don't interrupt the House
like this. (Interruptions,).! am telling them not to
interrupt. Please sit down. Let hirn speak.

SHRI V. NARAYANASAMY: You don't
wantus to speak. (Interruptions)

THE DEPUTY CHAIRMAN: I am asking
them to take their seats. Sit down.
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SHRI V. NARAYANASAMYTf We should sit
down. They should also sit down.
(Interruptions)

THE DEPUTY CHAIRMAN: Sit down.
(Interruptions).

SHRI V. NARAYANASAMY: No, Madam.
They should also sit down, (Interruptions)

THE DEPUTY CHAIRMAN: Please take
your seat.
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It is a serious matter. We should discuss it
with seriousness. I request all the Members. I am
telling all the hon. Members. (Interruptions) Sit
down. I say, 'Take your seat.' T am saying to all
the Members. Sit down, all the Members.
(Interruption!, )

SHRI S. S. AHLUWALIA: Whenever | stand
up, you say that nothing will go on record.
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THE DEPUTY CHAIRMAN: You don't want
to listen. It is up to you. He is your own leader.
(Interruptions)
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SHRI P. SHIV SHANKER: Madam Deputy
Chairman, while I was trying to caution, I must
submit that certain situations arise in cases like
this where difficulties are bound to arise. The
misfortune in this country is that for quite some
time persons who should have spoken for these
weaker segments, have rather become sullen in
speaking for their causes. We have coma to
realise, unfortunately, that it is only the Muslims
who can be the leaders of the Muslims, it is only
the leaders of the backward classes who could be
the leaders of the backward classes. Gon, ,re
those days when stalwarts who belonged to uper
castes' fought for the rights of the weaker seg-
ments of the society and the minorities, This is
the misfortune, as a result of which ws have not
been able to propagate properly the concept of
social justice amongst the yougsters of the upper
caste communities. The resultant effect is that
they fall prey to agitations. because they do not
understand the complexities of the society. They
have not beea made to understand them, and
certain political parties would lik, to take
advantage of such situations, and this creates
more problems. That is why 1 thought, and when
I started I said that I must caution the Prime
Minister. And the Government will have to taka
sufficient steps for mobilising a proper pro-
paganda 'So that this is understood in the propeif
perspective by the people at large. It is only then
that this type of announcement will have some
proper effect.

Having said this, I would like to straightway
go one after the other on the points of seeking the
clarifications and I would reserve my right for a
better date whe, we can discuss this whole issue
in detail.

The announcement starts from the concept of
social justice embedded in the Constitution and
then speaks of three conditions to be met in
tenuis of article 340(1) read with ariticle 15f4) as
well as article 16(4). And when it comes to the
announcement number 2, where it is said;
"The percentage of reserva-
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tion for the socially and educationally
backward classes will be 27 per cent,"
hocially and educationally
backward classes have been reckoned in terms of
article !5(4) and article 340(1) of the Constitution.
Having said that when it came to the crunch of it,
in para 3, it has been said that "this reservation
will be applicable to services in the Government
of India and public undertakings." My first
objection on which I would like to seek the
darification is that without proper education no
proper employment cam be had. The socially and
educationally backward classes require the
educational facilities in term of article 15(4) for
the admissions in the Central educational
institutions be they the IITs, be they the medical
institutions or other similar types of institutions.
Why is it that article 15(4), which takes care of
the admission to the educational institutions has
been totally left out? And how do we expect that
the backward class boys will well equip
themselves so as to claim the better jobs that you
are providing under article 16(4)? When you are
providing the jobs under article 16(4), if you
would not like to give them the weightage in the
educational institutions, where would they end
up? It is my imagination. Are you worried that if
you reserve the quota for the backward classes in
the educational institutions, the young boys and
girls who are studying in these institutions and
belong to the upper castes, would immediately
start the agitation? I would like to tell you, if they
have to start the agitation and if there are certain
partiep and certain people to prop up such
agitations that agitation  would start
notwithstanding that you deny the benefit under
article 15(4). This agitation will start straight on
the basis of the advantage that they are going to
get under article 16(4). Therefore, please don't get
worried on this point. If you lhave come that far,
you go farther. And since you are not going, this
is going to create much more problem. You will
not leave the backward classes. happy. Neither the
backward classes will be happy, nor the forward
classes will be happy. Therefore, having gone that
far, my submission is, the socially and
educationally backward class concept
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is embedded only in article 15(4). In article
16(4) it is not socially and educationally
backward classes. It » the concept of backward
classes of citizens in article 16(4), There is a
vast differ-ence between the two. Therefore, if
yon deny the advantage that has to flow to them
in article 15(4), the advantage in articlel6(4)
becomes negative in my submission. It does not
have that piercing effect which it ought to have.
Therefore, 1 would like to ask the Prime
Minister what exactly he is thinking in terms of

providing, reservation to the socially and
educationally backward classes in the
educational institutions of the Central

Government? This is the first point I thought I
should bring to your notice.

The second submission that I would like to
make is, 1 am aware because I have been
connected with the movement of the weaker
sections in one form or the other right from 1950.
I had to argue at least more than half a dozen
cases in the Supreme Court on the backward
clashes matter itself. I have a worry which I
would like to share and I would like to seek a
clear assurance from the Prime Minister that every
notification that will be issued, is bound to be
challenged in the courts—either in the High
Court or in the Supreme Court. I -would like to
have a clear assurance and a guarantee that the
best legal talent will be employed so that in the
judicial scrutiny the announcement that you are
going to make in the shape °f a Government
order stands the test of law. Why I am saying this
is because I get reminded of what had happened
in the year 1981. I recall when Mr, Ram Naresh
Yadav happened to be the Chief Minister of Uttar
Pradesh, he issued the orders for the purposes of
reservation for the backward classes. The mattet
was immediately indicated in the High Court.
The High Court set aside the orders and at the
time when you were -pleased to be the Chief
Minister of Uttar Pradesh, your Govermment
pleader made a statement in the court that we
would not like to pursue this in the Supreme
Court on the ground that the Mandal
Commission is under the scrutiny  of
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! ours. I would only like to remind you what had

—

happened. It i? there that 1 am bringing to your
notice. It happened during your regime. It is
not necessary

that it must have happened....

SHRI VISHWANATH PRATAP SINGH;
May I give one information?
remember that notification which was issued
earlier. In that, in fact, there was a ceiling. |
mean that was the maximum reservation. I made
the clarification that if a reservation has to be
made, it is minimum—mot that it is the maxi-
mum limit—that is the minimum reservation
and he who comes by merit will ccme extra.
This is what I clarified-

SHRI P. SHIV SHANKER; I said something
different, Mr. Prime Minister. (Interruptions)...
No, no. It is perfectly all right. I am not saying
that. But your Government pleader made a
statement in th, court that he would not like to
pursue the appeal. Now that only gives an
impression sometimes .... (Interruptions). This
is what I said that [ welcome you, I congratulate
you because at least in the company of Mr.
Madhu Dandavate, you have developed a good
commitment. I congratulate you. Bui I am
speaking of those days ... (Interruptions) ..

SHRI VISHWANATH PRATAP SINGH: I
had also a problem. You also have a problem
there. Come.

SHRI P. SHIV SHANKER: My coming. Mr.
Prime Minister is totally out of question. I do
expect your coming sometimes on this side.
Therefore, 1 would like to have a clear
assurance on the matter because I have a fear. |
have gone through these cases and therefore I
know that in the judicial scrutiny, it will
have to stand.

Then the third point on which I would like to
seek clarification is that all of us are
undoubtedly objective to achieve the concept of
social justice. I would like to just seek the
clarification which has been referred to by Mr.
Mabhajan.
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But I would like to make it a little clear All of us I
am sure, agree that we cannot allow a privileged
class within the under-privileged people. By what
parity of reasoning, Mr. Shiv Shanker and Mr.
Pasvtan can be termed as backward? There is no
ground for the purpose. Merely because we are
born, in those unfortunate classes i; a different
story. But onc, we have attained certain status, |
do not think that we should be called backward.
What I would like to say is this. Having said this,
I would like to make a suggestion which I would
like that the Prime Minister may kindly consider
that when you are giving 27 per cent reservation
for the backward class people within the class; the
income criteria should be fixed. The person who
gets the lowest income, his child must get the first
preference and then the gradation must be
established. Having established the gradation so
far as people like us are concerned, we should get
the benefit at the last if the seats are left out and if
the opening is still there. Why I am saying this?
Otherwise what happens? [ have got bitter
experience. There will be classes within the
classes. You will be developing privileged classes
in the under-privileged people and if you are
sincere for bringing in social justice, this in my
view is absolutely necessary, But the 27 per cent
reservation must go to that class of people alone. 1
would like to stress that. That 27 per cent of
reservation must go to that class of people alone.
Our brethren who are unfortunate, they must get
the first preference because they must also be
lifted. Otherwise, tnese things won't work.
Therefore, I would like to know what the Prime
Minister is pleased to think in this matter. Then
very rightly it has been said and I would like to
quote. We have got to remove the social tensions.
This is a very complicated issue: It will be played
up in different forms. It will also b, received in
different ways by different people. There would
be the cases of inherent prejudices. People born in
a particular background would react in that
background alone. Therefore, we cannot for a
moment leave the peopl, “ho might belong to the
upper castes but who are economically
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very poor. You have got to think of them apart
from these 27 per cent. There could be no
inroads into the reservation that has already been
made for these classes but there could be reserva-
tion, say 10 per cent or whatever it is. Otherwise,
there will bs a great heart burning. An upper
caste man merely because he happens to be a
poor person should not suffer but the ruffers.
There-will be a rankling sense of injustice in his
heart and that rankling sense of injustice would
emanate in on, form or the other. Now those who
have gone through this report will appreciate as
to what rankling sense of injustice would mean.
Persons like "s who have gone through, it..
.(Time bell rings). Just five minutes more.

THE DEPUTY CHAIRMAN: We are going
to have a discussion. I suppose.

SHRI P. SHIV SHANKER: I am only asking
clarification very alertly. If I sidetrack, you ask
me to sit down and I will sit down.
(Interruption).

THE DEPUTY CHAIRMAN: He is also the
Leader of a very large party in Parliament. Let us
also take this into account.

SHRI PRIOMOD MAHAJAN: 1 am
totally happy. I endorse everything except th,
allegations made against the BJP. I endorse his
stand totally and I congratulate him for this.

THE DEPUTY CHAIRMAN: He is the
Leader of the Opposition. That also you must
understand.

SHRI P. SHIV SHANKER: And 1 would like
to bring to the notice (f the Prime Minister, you
can seek the inspiration for providing this
weightage tc these unfortunate segments in the
uppei castes which is adumbrated in article 4L of
the Constitution. Ther, they hav< talked of
educational and economic we a ker sections.
They have talked about it This language is used.
It has proves that in Champakam Dasurairajan
case ii which article....

SHRI RAM AWADHESH SINGH: which
article?
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SHRI P. SHIV SHANKER- In article
46.

JsSHRT RAM AWADHESH SINGH:
As far as as reservation is concerned,
ArLcle 15(4) does not say a single

word.
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THE DEPUTY CHAIRMAN; You do
not get interrupted.

SHRi P. SHIV SHANKER: Madam Deputy
Chairman, I am trying to show a \vjy out. It is
true that in Champa-kam Durairajan's case—
1950 S,C.—the Supreme Court struck it down on
the ground that what is contained in the Directive
Principles is not enforceable. But fro,, then on,
much water has ilown in the river. The Supreme
Court aa, taken different views. Therefore, on
Directive Principles, the Supreme Court's
thinking itself has changed. I am only “aymg that
it could be taken care of Otherwise, this rankling
sense of injustice will not bring in social justice
in this country. Having said this, I would like
also to make this submission that there are
certain other segments of the society which
require protection;

rat’

I would like to submit tu*t the concept of
socially and educationally backward classes
would reveal that some-think will also have to be
done for the minorities. There are three types of
segments amongst minorities. The first segment
is those who could be termed as socially a,
educationally backward classes in terms of
Article 15(4) of the Constitution. This is one type
of segment of people who should be taken care
of. And in fact, here, pausing for a moment, |
would like 'o “vite the attention of the Prime
Minister to paragraph 12.1b of the Mandal
Commission's report. Volume 1 page 56. I am
not going into the details. I would just like to
submit this.

"After giving a good deal of
thought to these  difficulties, the Commission
has evolved the following rough ™ ready
criteria for identifying non-Hindu other
backward classes-
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(1) All untouchables converted to

any non-Hindu religion."

They can straightway b, brought into this
category. | am submitting this for the
consideration of the Prime Minister. This is part
(1). Part (ii) says:

"Such occupational communities which are
known by the name of th;ir traditional
hereditary occupations and whose Hindu
counterparts have been included in the light of
Hindu and other backward classes. (Examples:
Dhobi, Teli, Dheemar, Nai; Gujar, Kumbhar;
Lohar; Darji; Badhai etc."

iVhat 1 am submitting is this. Mr. Prime A
Sinister. Take the State of Maharashtra. :.\
Mabharashtra, the list of backward classes does not
include a single MusLm community. But the
Mandal Commission has included them in the
backward classes. Therefore, I would like to sub-
mit that in your announcement you have said that
in thz first phase you hav_ decided to adopt the
ca tes common to both the Mandal list and the
State Lt< ..s a result of whuh the Muslims in
.Maharashtra will be totally out. Even liough the
Mandal Commission has taken care of them. in
the Stats list they are not there. 1 just gave an
exampl;. Therefore, in th, orders that you are
going to issue, I would request you to make an
exception to this extent with reference to the
minorities relying on this paragraph 1218. Those
untouchables who have been converted to other
religions and those who have got the
occupational approaches like the Hindus could
straightway be included in the first phase itself.
That is the fir*st point which I thought I should
make.

Then, the second point is, today, the way of
life of the minorities, particularly trie Muslims, is
in a very bad shape. It 's a shir on our democracy
that in spite of the fact that we have such a size-
able number of people in this community, we do
not find their proper representation anywhere in
the higher hierarchy of the services, either in the
Government of India or in the States.
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The point that I am trying to say is this that the
entire Muslim community ~ will have to be treated
as a backward class of citizens for the purpose of
article 15(4) of the Constitution because in 16(4)
it is not social and educational backwardness,
In 16(4) it is only backward class of citizens.
Why I am saying this is, it is @ shir on ou,
democracy. We  are satisfied,—it has happened
over the time in many cases, in the Government
of India—if there is one Secretary, we feel happy,
rrgr tf) T "TIT? £1 *RI, Wc*T %f) That is why I
said at the very outset I that there has not been
that conciousnesS among us to try to encourage
them consciously. That is why these
loopholes have come in.  Over the time these diffi-
culties have comein. Let us face the realities.
Now the argument that these people are not coming
into the educational institutions and therefore
they  do not come into the higher hierarchy is no
argument at all. I can give umpteen
arguments. I myself was a party where we had to
recruit certain constables. Out of 990 in the CRPF,
not a single Muslim was recruited in the year 1989.
I had to fight with the Home Minister and it was
only then we had gone through a deal. I would
not like to take the time of the House to explain as
to how ws had done, but when we fought, 71
persons were included. I am only trying to say
that there  has been a certain amount of prejudice
that has developed over the years. There is not that
commitment in the society. All of us are
responsible for that. I would not like to particularly
blame anyone. All of us are responsible for
non-commitment and we have not  pro-
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perly created the atmosphere. That erosion of
atmosphere will have to be arrested and,
therefore, I would submit that having regard to
the language of article 16(4). you can take the
umbrage under that language and give protection
to the minorities, treating them as the backward
clashes of citizens for the purposes of services.

Then the other point is, as I said, with reference to
the poor people W the upper castes you can take
the umbrage under article 46 equally all those
even the Muslims who may not fall in 15(4)
social and educational = backwardness, others
could also be brought within the meaning of article
46 for the purposes of providing educational
facilities to them. So this community will
have to be taken care of. This community is
unnecessarily sulking back. We have got to infuse
confidence in them. We are responsible for that.
Everyone of us is responsible for that. Therefore,
we will have to arrest that sulking. We will have to
create that confidence in them so that the response
comes properly from them. We always talk of
their joining the national — mainstream,  but we
do not take any action, this creates the problem.
Therefores my submission would be with
reference to minorities under articles 15(4) and
16(4) you can take the umbrage and you will
have to create a situation where their plight
could he mad, better in services and admission for
their children in the educational institutions.

Now the next clarification which I would like
to seek which is number six is when are you
going to issue the order? You have announced
this. The statement has come. The statement has
come because Mr. Devi Lai, your friend is
creating problem.

And I hope that there are many more troubles
so that we geft such benefits. You have given this
benefit because! Devilal is creating troubles for
you. We want more troubles to come for you so
that we get more benefits of this nature, so that it
is advantageous to the Backward Classes, to th,
Scheduled Castes, to the weaker sections, to the
minorities, so that people feel at least , little
happy about it...
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I am more concerned.

THE DEPUTY CHAIRMAN; Mr.
Shiv  Shanker, you have taken 42 minutes
already.

SHRI P. SHIV 'SHANKER: I wil complete.
After this I will go fast. The Sixth clarification
which I though of seeking is when the
Government is going to issue the order. I would
have expected that since yesterday the
announcement of the Prime Minister came, the
Government order would have been issued
today, taking all these aspejcts into
consideration. If it is delayed, then it defeats the
purpose. And what I am afraid is if some
friends—may be, there are some friends on your
side, some friends sitting there--make the
students create problems, then this will go into
dither. I would not like that. Therefore, 1 would
like to know exactely as to when you are likely
to issue the order so that we feel satisfied.

The next point which I would like to ask is;
What is the concept of the Government ....

THE PRIME MINISTER (SHRI
VISHWANATH PRATAP SINGH): May I say,
before the weekend!

SHRI P. SHIV SHANKER: Thank you very
much, Mr. Prime Minister. [ aan grateful to you
for this..

SHRI VIHWANATH PRATAP
SINGH: May be, tomorrow itself.

SHRI P. SHIV SHANKER: I am very
grateful, T am extremely grateful. T jm only
requesting that it should be so worded as not to
create problems in a court ofr
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[SHRI P. SfflV SHANKER:]

Jaw. That is all I am concerned with. I am
prepared to place my services at your disposal if I
have got to. I am prepared to place my services
at your disposal..

SHRI V. GOPALSAMY: We do not want to
put you to that embarrassment as IMr. Tewary
bad put you do.

SHRI P. SHTV SHANKER; Then, 1 would
also like t0 wnow what is the policy is.When the
reservations have beep effected there has been a
long fight by the; Backward Classes that those
who come in the merit list should not be adjusted
in the reservation qouta and his has been permi-
tted by various tate Governmet, those who come
in merit themselves.

SHRI  VISHWANATH PRATAP
SINGH; That will not be adjusted.

SHRI P. SHTV SHANKER: Thank you velry
much. I am grateful to you.

SHR MADHU DANDAVATE: You are
implementing our manifesto!
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I would also like to submit that this
reservation must also percolate into the
promotional quota because there has been a long
fight on this issue also and I would request the
Prime Minister kindly to consider this and come
out with an assurance because in many a case in
many a State, this has been granted, in many a
case this has been graned, except one or two
where they have said that these are the services
where they cannot allow.

SHRI SATYA PRAKASH MALA-VIYA: On
this point, you have also pleaded with the
Commission.

SHRI P. SHIV SHANKER: Yes. I have)
argued and the Commission has agreed. I have
argued and the Commission has agreed with my
view.

THE DEPUTY CHAIRMAN: Please let him
finish.

SHRI P. SHIV SHANKER; I was called this
Commission in 1980 and I S**° all my' arguments
and they have accepted and that is why I am
requesting the Prime (Minister to see that the
CO. or the Government Order is issued and I
want that this safejguard should be there.

1 also request the Prime Minister to see that
the carry-forward ruie should never be put as a
clog be|oause this has worked as an justice to the
Scheduled Castes so far. This clog has worked as
injustice to the backward classes in the States
Therefore, he carry-forward rule is a clog on
fore, the carry-forward rule is a clog on the
appointments and promotions of the backward
clases and the Schedulejd Castes and this must go
since a lot of mischief hits been done in this case.

There should be relaxation in the! upper age
limit for recruitment into the services for these
backward classes. = What  about the private
sector to which financial assistance is given by
the Government?  This can be done there also
and the Commission has gone into it and has
recommended. It has gone into the details of it.
The Financial assistance that they get is from
the financial institutions which are nationalised
and therefore, they have said that  this must
be placed on them. I am just bringing it
to your kind notice so that you can take this
into account.

Apart from his, Mr. Prime Minister, there are
lots of educational concessions and financial
assistance which have been envisaged in the
Cc nrnission's Report itself for the backward class
boys for purposes of education, that is, books,
other types of facilities, scholarships and so on. I
am just giving this now. These quest you to
kindly consider all these and have been provided
there. I would re' clarify whether the GO. which
is going? to be issued would contain all these
things.

1 would now like to ask about  the sejeond phase.
When do you start thei  second phase? On
the first phase, you' have started something.
In the second phase, you have to be very careful so
far as the Mandal Commission Report itsdf
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is concerned. The Ibt, il you kindly look up, has
been horrible. I would not like to go into it just
now. But I would like to congratulate you for
taking out the common castes. 1 know what a
havoc it would have played if you were to
accept the castes that are meinioned in the Man-
da'i Commission Report. May 1 bring to your
kind notice that except one tiny castes in
Aradhra Pradesh have beetn included in it?
Except one tiny oaste which. is not eve, 0.005
per cent, everybody is included. That is why I
would like to congratulate you on adopting this
approach. But this will have to be sustained in a
court of law. I had my °wn, arguments at « time
whtn 1 was in diffi-culy. That is why [ am
worried that it should be formulated in such a
fashion oider which is to be issued that the court
dose no stilke down this Then, lastly, I would
submit that the reservations that have been
announced should apply to all the vacancies that
are available on. the date when you were
pleased to make the announcement

Having said all this. Mr. Prime Minister, |
would like t0 once again congratulate yo, for
whatever announcement you have made.

Thank you.

SHRI GURTJDAS DAS GUPTA (West
Bengal): Madam, let me at the very outset,
congratulate the Government for discharging the
responsibility ~which should have been
discharged by the pervious Government. I can-
gratulate the Government because it has brought
the Mandal Consmission out of hibernation.

I have a strange feeling after listening to the
speech of the Leader of the Opposition because
at the beginning he has imputed motives.

SHRI P. SHIV SHANKER: No, I have not
imputed.. .,

SHRI GURUDAS DAS GUPTA; He says it is
hypocritical that word still rings in m, ears. The
point is that it is unfair to impute motives when ,
good work is done. It is more unfair because the
motive is  being
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imputed by the leaders who should themselves
nave discharged this responsibility much before.
I understand ivhere the shoe pinches. As a
result, i trrunk, the Congress Party should aot be
jealous because somebody is aomg a, job which
should have been done by them.

Madam, straightway I am coming to a
number of clarifications. But betore coming to
the clarifications, 1 would like to caution the
Government because the quota of reservation is
running up tp 50 per cent. 'xherefore, there is a
possibility of higuer castes' backlash in the
country Government should understand that
when you are giving rights to soma bacKward
class, somebody in the society is becoming
jealous. It is oound to be because we are facing a
terrible problem of unemployment Therefore,
Government should not underestimate th,
possibility of a aaecklash of higher castes. And in
order to confront and face that situation. what
we need is not a declaration only but what we
need is a political campaign in the country,
because many of the political parties play a
doubtful role in such a situation. There are
people with  double laces political
understanding. There are people who support
things in Parliament but going out of Parlia ment
they instigate the backlash. We have seen a
numbert jof instances-Therefore, the
Government must be prepared to face such an
eventuality after this is done,

Thirdly, Madam, I feel that the Opposition
party js suffering from a particular personality
phobia—Devi phobia. They are suffering from
Devi Lai phobia. Whether Devi Lai had resigned
or not resigned, whether Devi Lai had been
dropped or had not been dropped, this decision
would have come up in Parliament as -was
promised by the Government. Therefore, this is
not because something terrible has taken place
in the inside of the ruling party. It is taking place
because at least on this issue this Government
As keeping its  promise.
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This Government might not be keeping its
promise in other sectors. But at least on this issue,
Government is keeping its promise. Therefore,
instead of congratulating  the  Government,
without dubbing it as Hypocritical, I think the
Leader oi the Opposition should have been a
little more generous in his compliments-maybe
left-handed compliments—to the Government.
There are a number of castes which are not
included in the State List and which are also not
included tin the Mandal Commission List.
Therefore, how these castes which have
been omitted are  going to be tackled by the
Government. I have read the list. This is the
first phase and since it is the first phase. I call
upon the Government to kindly consider the
inclusion of these castes which are not till now
included in any of these lists. I wish the Prime
Minister gives his opinion on tit. 1 support the
Leader of the Opposition that there has to be
consequential reservation in the educational
institutions. If no consequential reservation in
the educational institutions is made then you
cannot provide them with reserved jobs because
the people will not have  the requisite
qualifications. I wish the Prime Minister gives his
clarification on this point. Thirdly. 1 whole-
heartedly support the inclusion of a number of
segments  in the Muslim community. I do not
know whether the Muslim community would like
itself to be called backward. It is for them to
say yes or no. I do not know what their reaction

is. The State ~ cannot  be selective in its
approach. The State cannot be selective.
Therefore those segments of the Muslim

community which seem to be backward should be
included in this list.

THE PRIME MINISTER (SHRI
VISHWANATH PRATAP SINGH): We will be
sympathetically inclined to the suggestion
regarding minorities. But we have to work it out.
The intention of the Government is to consider it
sympathetically.

[RAJYA SABHA ]
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« SHRI GURUDAS DAS GUPTA: Thank you.
Prime Minister. 1 believe

' that these Mandal Commission recommendations
will be implemented and there will be no delay.
There has to be a time-bound programme."l -
wish the Prime Minister gives his commitment
as to when this recommendation is going to be
executed.

Lastly, I also appreciate the sentiments
expressed by the Leader of the opposition. What
about those institutions which may not be
Government institutions but which are financed
by the Government to some extent? I mean those
institutions which arc given Government aid.
living of Government aid should be made
conditional to acceptance of the Mandal
Commission  recommendations by  these
.institutions. Again I congratulate the Government
and I wish the Government takes immediate steps
for its steady and immediate implementation.
Thank you.
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"In view of this legal constraint, the
Commission is obliged to recommend

reservation of 27 per cent only even, though
their population is almost twice this figure."

"The above scheme of reservation in its toto
should also be mar'e applicable to all
recruitment to public sector undertakings both
under the Central and State Government /as
also the nationalised banks,"
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"All private sector undertakings which
T™ave received financial assistance from the
Government in one form or the other should

also be obliged to recruit personnel on the
afore-said basis."
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'All  universities and  affiliated colleges

should also be covered by
tfhe above sdheme of reservation."
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"It is well-known that most backward class
children are irregular and indifferent students
and their dropout rate is very high, There are
two main reasons for this. First. these children
are brought up in a climate of extreme social
and cultural deprivation and, consequently, ,
proper motivation for schooling is generally
lacking. Secondly, most of these children
come -from very poor homes and their parents
are forced to press them Into doing small
chores from a very young age." "Upgrading
the cultural environment is a very slow
process."
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SHRI MOTURI) HANUMANTHA RAO
(Andhra Pradesh): Madam Deputy Chairman,
on behalf of our party, I welcome "he statement
made by the hon. Prime Minister yesterday on
the Mandal Commission's Report. It is a
welcome f?asture that almost all sections of the
House have sup” ported lit. Particularly, I am
happy that Mr. Shiv Sh anker, my friend, who
is the Leader of the Opposition, has welcomed
if.

[if AUG. 19W ]

of Mandal Commission's 346
recommendations
This has been delayed for over a decade. The
Congress Government was sleeping over this
for almost a decade. I am glad'that now they
have, at least, welcomed it. It is a good thing.

While implementing it, we should see in what
context it was or“ught and ho,, it should he
implemented because the whole country is back-
ward. It has remained backward for forty-three
years. Otherwise, if we had made proper
progress, there wouldhave been no need for this
reservation at all. This would not at all have
been necessitated. The national movement was
committed to establishing a casteless society. A
caste-ridden society was almost taken as a bane
of the country's problems. Even after forty-three
years of our independence, that sort of casteless
so-ciety has not been created because of uneven
development, because of lack of attention by the
ruling party and because of our backwardness
itself* Therefore, unfortunately, because of this
situation, these repeated requests for reservation
from various section of our people come up.
Anyway, in the given context, it is a very good
thing that the Government, the National Front
Government, has come forward to implement
the recommendations of the Mandal
commission. We welcome it.

Now; it has been suggested from various
quarters. I do not want to say that anybody's
progress should be curtailed. Everybody should
get caual opportunity. But we had this Mandal
commission Report in a particular context and,
specifically, it nas. to be applied now to certain
castes which are backward both education. ally
and socially. So, now to enlarge it to a certain
extent as to bring In so many people would
nullify the very attempt that we are making. It
should not be nullified. Any suggestion should
not be such that" it would nullify the
recommendation  given
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now. So, I am all for the implementation of the
Mandal commission report. Certain problems
may arise consequently and they are to be
attended to by the cabinet and the hon. Prime
Minister. Merit would be the first to suffer. The
reason being so many people have got to be
promoted, so many people who are backward
socially or educationally have to be given jobs.
If they are to be brought in the question of
merit comes in.

THE DEPUTY CHAIRMAN:
Would you ask the question?

SHRi MOTURU HANUMANTHA RAO: I
have just begeun. Two or three points are to be
clarified by the hon. Prime Minister. The point
is, merit should not be made to suffer. In order
to see that the merit does not sufler this
reservation should be extended not only to the
educational institutions but it should also be
seen that those sections are properly educated.
Some of the people belonging to forward
castes, having economically better status, would
be able to spend more money to get tuition. Due
to lack of tuition backward classes would suffer
even in the educational institutions. So, certain
provisions are to be made to see that these
sections which are given reservation are
properly educated and that there is some
arrangement made for tuition etc.

The hon. Prime Minister has to clarify one
more point. The so called forward castes are
having so many economically backward
families. These economically backward among
the forward castes would sufler .They are bound
to sufler because according to the reservation
provision, they would not be able to either get
employment or get a seat in any educational in-
stitution or college. So, the hon. Prime Minister
has to give an assurance to those economically
backward families among these forward castes
that at-least one job would be provided to each
such family. Already, the prin-
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ciple of right to work has been ap-proved; but it
takes time to get it implemented. Therefor ,1 ask
the  hon. Prime Minister to give an assurance
that at least for the tfrfie being one job for each
such family belonging to the forward castes
would be provided. Otherwise, there would be
some apprehension that those people  would
never be able to get any employment or any seats
in college or in any other educafional institution.
Therefore, the hon. Prime Minister has to
clarify these two points, the one is about
merit and arrangement of tuition and the other is
an assurance for providing atleas on  job
for each economically poor family
belonging to the forward castes.

THE DEPUTY CHAIRMAN: Shri Salaria,
not there. Professor Soure-ndra Bhattacharjee.

PROF. SOURENDRA BHATTACHARIJEE
(West Bengal): Madam, it is a strange
spectacle that at the threshold of 2lIst century,
our country is getting divided with reserved
sectors aimost all along the line. Of course, it
is but a day which divides one century from
another. So the change of century might not
affect the course of our history.

The Leader of the Opposition has welcomed
the Prime Minister's announcement in spite of
his announcement being politically motivated
and hypocritical. He talked of philosophy of
reservation of the Congress. The reservation
was envisaged for the Sheduled Castes and the
Scheduled Tribes, as you all know, for ten
years in the hope that during that period,
backwardness of these castes and tribes would
be done away with; we know with what result
and now it is to be compounded.

I am not against reservation for the backward
classes, nor would 1 raise the question as to
what happens to a Kshatriya like our Frime
Minister or a Brahmin Bhattacharjee like me.
~That is not my issue. But the question is,
lately I came across a news item that from the
Union Ministry of
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Finance—the Finance Minister was present here
so long, but the Prime Minister is there—
instructions have been issued to all the State
Governments that there should be no appoint-
ments in any Government Department or State
Government Departments, barring in the Health
Depjirt-ment and schools. An embargo has been
continuing in the Central Government. If this
situation persists, what does this reservation of
27 pei cent mean for the backward classes
whose aspiration would be aroused,

Another point should be verified by the Prime
Minister. Why should the in-dus trial houses,
who run their industries practically out of
public finance, from the money provided by the
financial institutions, themselves providing for
only 4 or 5 per cent of the invest-me it, not be
covered by this reservation?

Another side, of course, is the aca-denic
aspect where also reservation should be there.
That point of clarification would be welcomed.
Thank you.

SHRI SUBRAMANIAN SWAMY (Uttar
Pradesh): Madam Deputy Chairman, I have four
questions to ask. First of all, Mandai
commission was set up by the Janata Party Gov.
ernment.

SHRI SATYA PRAKA3H MAI A-VIYA;
That means your party.

SRHI SUBRAMANIAN SWAMY: Yes, of
which ou have written off the legacy, although
th, Prime Minister has nothing to do with that
legacy. But most of all...

SHRI VISHWANATH PRATAP SINGH;
We are interested in preserving the vanishing
species

SHRI SUBRAMANIAN SWAMY: But
don't vanish yourself. The rate at which you are
going, you will vanish very quickly.
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PROF. MADHU DANDAVATS: Are you
requesting him to loin the Janata Party with
retrospective effect?

SHRI SUBRAMANIAN SWAMY:

But most of all, I would say that the
credit for the Concept of providing
reservation to socially backward
classes should go to Dr. Ram Manohar
Lohia who systematically argued and
articulated the concept. But with the
announcement now made, 1 think
there are four points on which I would
like clarification. 1 certainly velcome
the announcement of the Government
and I consider this as the first victory
f Mr, Devi Lai outside the Govern
ment, There is no doubt in my mind
that it is directly linked with the rally
that haf been called for tomorrow.
Anyway, first of all, since 27 per cent
have been reserved for rne socially
backward and 22.5 per cent is already
there for the Scheduled Castes and
Scheduled  Tribes, this would mean,
in view of the Supreme Court judg
ment, that there is no possibility of
further  reservation.  This means that
he has given wup making reservation
for women altogether. And, if I re
member, in the whole of 1988 and
in most part of 1989, he talked a Ilot
about reservation for women includ
ing reservation of 30 per cent of the
seats in  Parliament and  Assemblies
for  women, and I doubt whether he
would reach even the three per cent
figure. Anyway, I would like to know
whether the Government has any pro
posal. , ,

SHRI P. K. KUNJACHEN: You have not
said anything about appointments.

SHRI SUBRAMANIANWAMY :
You don't know anything.You are only
supporting them fromoutside. 1
know them from inside.

(Interruptions) ,.

SHRI VISHWANATH PRATAP SINGH;
Inside out!
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SHRI SUBRAMANIA'N SWAMY: I stand
corrected by the Prime Minister—I know them
inside out. So, 1 would like to know whether the
Government proposes to go back to the Supreme
Court and ask for an amendment or review of
the judgment. That is the first point.

The second point I wmt to know is—the
Scheduled Castes and Scheduled Tribes are a
completely different category—whether he
would consider that aifter two generations
having taken the benefit f the reservation, a
family should cease to be eligible for further
reservation go that other sections may also be
able to get it-some castes taken out of and some
castes brought into the definition o" "socially
backward".

The third point I would like to know from the
Prime Minister is as to what happened to the
right-tc-work concept about which he also
talked quite a lot and about which, I think, this
is. psychologically, the right time fa make a
clear statement.

Finally, I would like t, say, at least, please be
careful with the dyna-mcis that you are letting
loose by these new reservations that you have
announced. What this would mean is that the
reservations fo, the socially backward would
really be for Government service and then, in
Government service there are certain restrictions:
It won't be in Defence, Intelligence and so on.
But, by and large, it is for the Government and,
perhaps, for educational institutions. Now, the
upper castes, who are forward castes, with
money and ability what they would do is, having
been starved of opportunities in the Government
sector, they would go into the private sector,
particularly industry and Services—and these are
higher paying areas. As a consequence, what will
happen i that again the upper castes will be tihe
richer section of the society and, the socially
backward, finding the reservations attractive,
will
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end up in Government service. And 1 may draw
your attention to what has happened in Tamil
Nadu where the reservations literally forced the
Brahmins out and they went into business, and
all that has happened is that there is no real
change in the income distribution in Tamil Nadu
despite the severe reservations. So, the outcome
of having reservations only for Government
services would mean that, again, people with
less income would end up being socially
backward or the socially backward would end up
with less income, and the tipper castes would
find intelligent ways.of breaking this hold on
jobs and get into the private sector and again the
income distribution would remain unchanged,

These four questions I want to ask him.
Thank you.

6.40 P.M.

SHRI G. SWAMINATHAN (Tamil Nadu):
Madam, considering the time, while welcoming
the announcement made by the Government on
the reservation policy on the backward classes, [
will straightway come to the quest.ons. The
questions are;

One; Will the balance 50.5 per cent be
available for competition for the reserved
communities or will it be exclusively open only
for the other communities?

SHRI VISHWANATH PRATA'P SINGH: It
'will be open. This is the minimu,, reservation.
In competition they are open They can compete
and get it.

SHRI G. SWAMINATHAN; That is, the
backward communities can compete in that.

Second, will the Government come forward
to earmark certain percentages from out of the
backward communities to the most backward
communities as it has been done in Tamil Nadu
because there are some communities within, the
backward-basket,
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which are mor, backward, like the Vanniyar
community in Tamil Nadu. Like tlie Thevar
community, t{he Muk-kula'thor community,
there are so many communities. In Tamil Nadu
there has been a hue and cry. These
communities wanted a most backward list. Will
the Government come forward to have a most
backward, list"

SHEI VISHWANATH PRATAP SINGH:
We are accepting the State list.  So, those
will come in Tamil
Nadu.

SHRI G. SWAMINATHAN: There are
backward and rn°st backward communities.

*SHRI VISHWANATH PRATAP SINGH;
We are accepting the State list. So, they will
come,, and there will be no problem.

THE MINISTER OF FINANCE <'PR<>F.
MADHU DANDAVATE) But the*"most
backward should not consider the backward as
forward.

SHRI G. SWAMINATHAN: No. I am
talking only about backward 'communities and
the most backward communities. So. that list
will also come to 'the Government of India. I am
happy to hear that it will a.'so be within the
reservation. It has not been mentioned in the
statement.

Three, will the Government consider
introducing caste column in educational
admission applications so that the caste reported
cannot be later tampered with easily for jobs. It is
the experience in Tamil Nadu that people from
the upper castes sometimes get the reserved c.iste
certificates by tampering with it. So, vnless you
have a caste column in the forms for college
admissions etc, this may be tampered with later.
That is why in Tamil Nadu we have a caste
coloumm. While admitting a boy or a girl in the
school, the caste is mentioned. Will the
Government come forward? They have abolished
the caste column in Government of India and
when it was taken up in Tamil
413"RS—1-'
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Nadu, the Government of Tamil Nadu said that it
was not going to abolish it. Will the Government
think of introducing the caste column in the
application forms to educational institutions
because they have recently abolished it? I am
saying this only because later on there should be
no tampering with it. once it comes up.

Four, will  the Government  consider
exclusive reservations on the basis of
individual caste wilhin the backward quota .so

that some of the minor easte, may not be
overshadowed by major castes? This has been a
problem which has been cited mainl> i, Kamataka
and other places where in the backward list there
are some-castes which are not getting admis-
sion at all. So, they want cast” reservation within
the quota on the caste basis. Will the
Government come forward to  think about
this matter?

Five, will the Government consider haing a caste
census? Now we are taking census.  During
the previous: Chief Minister, MGR's period,
when tyi(S question of backward classes j
came up, every backward class said j "We have a
percentage of 30, 40, etc." ! When the whole
thing was totalled ; up, it came to 156 per cent.
Thenj nothing could be done. The most backward
community, Vanniyar, wanted j certain
reservation. The Mukkula-thor community
wanted certain  reservation. So. will the
Government

consider this?

SHRI VISHWANATH  PRATAP
SINGH; On the same post we have to appoint
two persons.

SHRI G. SWAMINATHAN: Howto earmark
the percentage became avery great problem in
Tamil Nadu.So. now we are taking a census be-

' cause every caste is now saying, "We>  are so
many lakhs." The total goesbeyond the population
of Tamil Nadu. It is better that in the census
itself]  we have a caste column so that from
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the beginning caste could be earmarked so that
there cannot be tempering and we also now
clearly how many castes are there and +he what
population is of each caste so that tomorrow for
job reservation, for eduea-lional reservation it
will be helpful.

Seven, will the Government give special
consideration within the backward quota to those
whose parents, \re not employed, that is, the
first-generation, job-seekers? In Tamil Nadu,
special marks are given to those boys who come
to colleges, whose parents are not educated five
marks are being* given. Will such benefit be
given? In Tamil Nadu it is there. Whatever be
the region, I am talking only about. Tamil Nadu.
Five marks are now being given. (Interruptions)

Will the Government also come forward to
give special consideration within the backward
quota to those whose parents are not employed,
that isj first-generation Job-seekers? Special
marks may be given to them. Will special
consideration be given within the backward
quota lo those whose parents earning is below
the income-tax limit?

These are all the questions, and I would like
the hon- Prime Minister to reply to them.

Thank you.

SHRI T. R. BALU (Tamil Nadu): It is yet
another milestone in the history of the National
Front Government and one more feather in the
crown of our hon. Prime Minister, Mr. V. P.
Singh, who has come forward boldly to
implement the Mandal Commission's Report,
which was shelved by the Congress rule for
more than ten years. The legacy of the late
lamented leader E. V. Rnmaswamy Naicker and
Dr. Anna and the present Chief Minister,
Muthamil Arig-nar Dr. Kalaignar Ka/unanidhi
snd as a \vh< le the dream of the Dravidan
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movement has come true today. I, as one of the
Members, who hails from the backward classes
on behalf of the DMK party, congratulate our
hon. Prime Minister, Mr. V. p. <Mngh. It will be
more appropriate to recall the statement of our
leader, Dr. Kalaignar Karunanidhi made yester-
day at Madras. I quote:

"The Mandal Commission's Report was kept in
cold storage lor  the past ten years by the
Congress (I) Government, which was callous
and reluctant to implement it despite
movements held by the backward class
people.  To put an end to this attitude, the
announcement made by hon. V. P. Singh
today in Parliament to implement the assurance
given in the election manifesto -of the
National ~ Front regarding ' the Mandal
Commission is to be welcomed and that he is
to be congratulated. Itis a remarkable victoty
for the DMK Government  which adopted
the resolution in the Legislative Assembly
requesting the Central Government to
implement tle Mandal Commission's
recommendations and also for the
backward class people all over the  country
who have been making this demand in one
voice. 1 applaud *'d congratulate the hon.
Prime  Minister on behalf of the DMK paity
and the DMK Government."

Our leader, Muthamil Arignar Dr. Kalaignar
Karunanidhi has gone one step forward not only
in reserving 18 per cent for Scheduled Caste
People, but also on, per cent for Scheduled
Tribe people and 20 per cent for most backward
class communities and 30 per cent for backward
communities.

As far as admission in educational institutions
and Job reservations are concerned I once again
quote our Chief Minister's latest implementation
in this academic year, as just no, Mr..
Swaminathan has referred to.

SHRI V. NARAYANASWAMY:
Where is the clarification?
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SHRI T. a. BALU: It is for the implementation
of tile  National Front Government.
(Interruption*)- h is for the National Front
Government tc consider whether they can add.
five more marks over and above the interview
marks.—as introduced by the Tamil Nadu
Government—in the case of the candidates
hailing from educationally backward families i-e.
from the families where there is no degree holder
irrespective of the fact whether they belong to the
backward communities or the forward communi-
ties or Scheduled Caste o, Scheduled Tribe
communities. This is for the purpose of selections
in professional courses. A's far as Tamil Nadu is
concerned, this year 285 students who are
educationally backward have been admitted in
Engineering degree courses and 212 students in
MBBS courses. Altogether 497 students from the
backard families have been admitted. This is as
per the latest scheme implemented by our leader
the author of the scheme. This aspect has to be
considered by the National Front Government
while implementing the Mandal Commission's
Jteport.

I congratulate once again our Prime Minister
for having taken this bold step.,
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SHRI.- MADHAVSINH SOLANKI:

Mr. Madhavsinh Solanki.

SHRI
(Guja
I

MADHAVSINH SOI<ANKI:
rat): Madam Deputy Chairftan,
sincerely congratulate both the
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Prjme Minister and "he Minister for Welfare,
Ram Vilas Paswanji. for the steps to implement
forhe of the important reoimmencta-:ions of the
Mandal Commission.

Madam, some States have already taken,
steps and measures to improve the Hfe of the
socially and economically backward classes.
But. so far, no steps have been taken by the Cen-
tral Government in this regard for the last forty
years.

vjshwanathji has don, a commend-
dbie job for which he deserves all
congratulations. My leader, Shri  Shiv
Shankerji, has  already raised  some
important  issues and  points  which
would be clarified by the Prime
Minister. ( So I do not repeat
them. But would like to know
whether the Government is going to provide the
same type of benefit; to other backward classes
as are available to Scheduled Castes ,nd
Scheduled Tribes. because in this country, we
know, there are certain castes and communities
who are living sssh " miserable 1i'f, which is worse
than that of Scheduled Castes and Scheduled
Tribes. Sy the minimum bene-flts which accrue
to the Scheduled Castes and Scheduled Tribes
may be made available to other backward
classes also. And the institutional organisations
which are formed, for Scheduled Castes and
Scheduled Tribes may be formed on behalf of
other backward classes ,s well.

During the last session while bringing a Bill
under articl, 338 for a Commission for
Scheduled Caste a suggestion was made that yo,
w'll have to do it for othe, backward classes also
ad the Minister so kindly acreed that hen you
are implementing the Mandal commission
Report they would also be covered under the
same umbrella.

Another important point has to he considered.
In some States some castes and communities
have already been identified as backward and
they are given the benefits and advantages all
along, but
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because the Mandaj Commission has not taken
cognizance of that they will be left out. They
would get the State benefit but the Central
benefit would not be available to them. I, the
second phase this aspect may also be taken into
consideration. And may I hope that thi step
taken hy the National Front Government, which
is , very important step from the point of view of
social justice to the poor and the backward
classes of this country would be followed by at
least their constituents in the States which have
not so far taken steps on parity with the Centra]
schemes?

I thank you. Madam.
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FHT B G 4mT Bar g fv 39
Hdqrtas T IPT B AGT ATES
ZFIT AT gAA g TR Jr Ay Wiy
AC TG E, 3T F@IFAT FW FL
fesrr & @€ @t FIA4 I OET
Fawr A AT ® SEIIR &1
e

@ oWl oW ¥ owgm F
FTHRR TGN & G 53 T F9)
R 49T FF A% 43T 97 feas-
w3 £ 37 ¥9 9y, s traw &
Tdg § G WL 3FIAT HF AT WAV
% g7 WL fepAgng 41, 95T FAqT
¥, fFay Wi § g s owix
AHITE T A Fq a5 U I
frary &1 Tw wWT ¢ §F Wl
aiT ¥ oF FIC R 4 1T &1 Fard
ZA1 A F

THE DEPUTY CHAIRMAN: It is
very late. I have two more names with me. I
would like them to be brief. Dr. Abrar Ahmed
Khan. Only two minutes please.

ST RIAT RLAT TR (IRAMA]
TEanilT garoa. . (smFan)

SHRI G. SWAMINATHAN: How many
more. Madam?

THE DEPUTY CHAIRMAN: Two more. He
and one more. That is why I am requesting.
Already, Shiv Shankerji has taken enough time.
Therefore, they should only support, if they
want to. That is all.

Tlo [AFIT WgAT W @ &
aRIR & TH fora #T s wear
Z AR A @ A 0F TF 99E

Y FFET F, IW AT
%m%?ﬂ%m‘rz&#m
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FAFFT § A 27

Jqgwmld : wq @ ! oAm
gz wAYTA F F A0 ARG 77

THE DEPUTY CHAIRMAN. Shri S. S. Ahluwalia.
Kindly be brief because Shri Shiv Shankerji ha& already
take, 48 minutes. So, try to be brief.

SHRI G. SWAMINATHAN: Madam, is the Prime
Minister going to reply today or not? Let us know this.

THE DEPUTY CHAIRMAN: Please wait. Have
some patience. {Interruptions).

A/t gEdE Wy wgaEdwar
JIAATIIT wgam, & crg? AR LE Ei
F & % %3 § 7mF 93 QA7 W
qrFr femmy wgzm, Az o gy o
g’r w*eagar Eﬁsrtrrr g e ECCIREL
7 IATEIAT IO F R/
& i &4 fF 39 97 0F kil

Tgq it Jifge #ifs 3z oF da
Fa'uw T gw @ewre s fyaa oA
Faw sfage W FEaAT 2, q FAA
e T agATr 2. .. (s434ra)

uW gd wEam war (< f ww
feat atgam ) swsw 7 feeeww
FEMT ARG A THA AR W
T wmafT a@r

Izgaala: 6T o1 feopmq
T AT I -

SHRI G. SWAMINATHAN: We are
sitting here for something else today. We want t, know
whether the Prim, Minister is going to reply today.

THE DEPUTY CHAIRMAN. Please don't
interrupt.
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arEaT U FF WA FY Z% q, jrmment A Interruptions)
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ATgHl o, g8 SR gﬂ' [ 9T, discussing Mandal =~ Commissior.. Please ask
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SHRI RAM VILAS PASWAN; You are tali

ing of Scheduled Castes. Scheduled Triinei.
Thi, is for backward classes.

SHRI S. S. AHLUWALIA: Thiy is also a part
of your....

SHRI RAM VILAS PASWAN: Mandal
Commission is separate. It is for the back-warj
classes.
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SHRI T. R. BALU: You
kindergarten schools.

SHRI S. S. AHLUWALIA; Mr. Balu, who
will go kindergarten, I will see later on. Don't
worry.
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v @ wifE ¥ & T9% ferm_ e
T g P e q% T AT =1

% TIHAT ¥, ArEt ¥, ORI &F o

X YFo §To To Hix HIf<mA o Uo
¥ W wIT oZmT 7 faw & %ﬁ;@
gd zuamal &, fem nn ¥ fom gm
wferam fwar & ar a1 fevg o=
ARAATT 1 TH U7 TG &7 9 SaF
far Ay ®=r fRm &7 W fe
¥fig gy @ 9A¥ fag o s ‘-‘E
27 wfgwa FT ATEN FIT FR ¢
ArzafEr & fau o .t A
g, gRFT A9 famTe T WE &4
A aqred f& 1 ogw |@ g7 @
g€ b gitw 5 %1 5% awifz §
f& fooamn 50 9Tz ¥ sgrer =
agar arfey, SEw art ¥ ey Ar
Uy B oY gEwm FE ¥ oET
g Jg 7 gn 27 winwn fodws
T oW oureEr w1 49 whwme
fesdma G 9ga WA HiT 2w fiq
9 FA AF7 ggmy T famaia v
owtw fegr § & waw fea s
gfamg ® sreww & fau fam srar
AMEAT ) e ¥ oW wEr fR
qARE ¥ ey a'a H g farn' TIAT
,AYEHT ¢ TF o5 Sfa®a &1 wr faar
fear sra & ug 1% 52 Hawa g
FrET & 1EFar ¥ # wnsr Afgfew
S5ta RA@Er 1 gEF W1y Hrg &
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awd Tarfor  FEAT fF wa «ag
fasr 27T = ar wEifs faqr fas =1
®a far ag ST AT gET AT
g dmr g Té'frr q5T R o 1w
ey f5g ST X FET ) wAT 48
ff FT ¥ & AT FATT ®Q AT
FIfie dwaw TEWE WIT HIEHET,
nAFIAET ove wErArfaee  dwaT
FOIXT | SHE T AR ¥ gHT
sifen AT ¥ & i 5 o9 0F
siw aftard =0 & ¥ g s
72 g zwmifreey, sfos =9 §
== g o P § warfen
5wy TF Ha: wenw
zfgra = @em g1 @ & efomre
=1 ot g7 @ § wny g FEd
AT § WT ste § SEwl @ @
g @ ¥9 § Tw 3% fau sem
gams W @w ofedr § dead
Frafadt & FI¥WT F FgAr AR
A% {&%U uF aum gHET 9 G, .
(smgam) | 2z @ FFwa wwAT
# ¥ AT Ty I8, S3F fFad
aigmw A% Hie fEey wEF 49,
ZHFT 9T Al g | gEw ag °
AT TIT AW FOT oW MeAT
sfae arg a7 mar gL (wawe)
294t Ffaw g=5r AT F4r AT, %M@
AT g, zmﬁ awe  fear fegr,
aMF! DTAT TfgE TIWT WY FAT
AT E ) ATy :rg'l' USBT & BT
ary fear femr 1 & mEy oA
gfem g9 W7 a#r @V OB Ot oW
/1L AMTA &) IEETHE BT X
faw Tigw wegw  Aifas AT
Ei sE®  q9 A
TAFT TF  HaavaT  Faar Afey
gamey w4 & fag FO0 ¥ Im
G IFFT 10 AW, RAFRT
H ST HFT AIT 3AF0 8 WfHwa HWi%
RAFERT T H AT AW NI FIE F
AT % LR tma' g gamifoest
dra & 4T graT A F fyaim

F@ & FARr ¢ Mama A< wigamy
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TR HA ZiAr ey Iw aww Ay
ST X qEg =eAr sfaw geer &7
ATy gt & a1 wrag ar faemAn
wam oz &Y He ggar  agt
Aray fagar  aodrT sy §OF
T (wa‘aﬁ) amE  9al A5
(swmem) # FE  wAwiwarEd
arg Agl F3¢ § (WEuw)

SHRI GURUDAS DAS GUPTA:
Madam, I am o, a point 0X ordr. In this House,
no hon. Member can cast aspersions on the
character and integrity of another Member,
particularly when he is a Minister. I wish htat
thrust of the hon. Member be deleted from the
proceedings of tho> House. I want our ruling 0g
this.

SHRI S. S. AHLUWALIA: I also want your
ruling. (Inteiruptions).

SHRI GURUDAS DAS GUPTA; What is
your ruling? He should not be allowed ot cast
aspersions. He has no right. (Interruptions) I
want your ruling.

THE DEPUTY CHAIRMAN: If you
keep quiet, then I will give my ruling
(Interruptions). ~

»iY FAYT AFISWC Fyastrafe Agiear
TATARSY ¥ TTg F H1AFTT OF AAT
gra & afsy T R P
T g7 @y A faT IwT @
frar s1ar 298 Hasmar #t aE0
g (smmam) guY TSfE ot WY
gawr  wsiiE ST wEr (saaaw)
fatre 2w &7 %5 § (swAam) |

THE DEPUTY CHAIRMAN; Ifyou all are
speaking together, I cannot hear.

SHRI GURUDAS DAS GUPTA: Madam, I
a,, quoting the rule 261. It says; "If the Chairman
is of opinion that a word or words has or have
been used in debate which is or are defamatory
or indecent or unparliamentary or undignified, he
may, in his discretion, orde, that such word or
words be expun-

*Not recorded.
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ged from the proceedings of the Council." This
is the rule. We want your ruling.

THE DEPUTY CHAIRMAN; I am
giving my ruling. I would request the
Members to sit down.. (Interruptions).
...Only then I can give my ruling..

SHRI MENTAY PADMANABHAM:
Madam, according ty the Rule, of Procedure and
Conduct of Business in the Council of States,
Rule 238 says: "Rules to be observed whil,
speaking—A Mem-be, while speaking shall
not—

<i) refer to any matter of fact on which a
judicial decision is pending;

(ii) make a personal charge against a
Member;

(iii) use offensive expressions about the
conduct or proceedings of the Houses or any
State Legislature;

(iv) reflect on any determination of the
Council except on , motion for rescinding it;

(vA reflect upon the conduct of per
sons in high authority unless the dis
cussion is based on a substantive mo
tion drawn in proper terms."

It is quite clear.

SHR1 V. GOPALSAMY: I never referred to
Mr. Rajiv Gandhi as "Pilot Rajiv Gandhi". Then
ho,, he dares to call Mr. Vishwanath Pratap
Singh as "Raja Vishwanath Pratap Singh."

SHRI S. S. AHLUWALIA: He knows
that he is a Raja. "

&y A Pemrdy R
B TI9T &mET A AT voary faor )
ST FEAT TAT HET ) omaury
LAl

FoawwfT : ot 33 A1 et
arg o o« #2390 Fqgr
g e Fifvw  (=mew) #
arft wfaw & § ey vy ¥
niirE 1 aqusr rgd Fagmrfs
T qAey 9T oy ¥t femwa gt
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- . wimT F T F7 RAED BT F40 Z1E g0 AwATA G
Wl & 5% 9T frd ¥ H AEAT _ooa %)

Bl W T | IE: SR St
£8 ®g1 sap 37 FUT 9T AT

IqmaArefy ; w19 W TAR FA0Ed

2 : TENIA >
$X | BT qE F ATWF T Fr7 737 TG E, W9 A AT TR

X | amE fag @ wwar ¥ 0% F

3T |

; [ w0t ¥ SFAT
EJWT'? q'?\ﬁ'hé’é T E}% ﬂlE"':ﬁT\'!l -E:; concerned about your image, 1 would nor like the imag,
AT § I T aE ) E of any Member of this House, even you to go down in

¥ TAME AT ATST TG §
TORT WG WAT AIH@ AT AU
gq fedz & = w7 A wa fazegln

w Jlg a7 A T3 F IAE
Far g0 | 91T HIRT WY 1 T
| |y |

v (W) the parliamentary history.

S

HR1 SATYA PRAKASH MALA-YIYA., It should be
expunged from the records.

SHRI V. GOPALSAMY: It should be removed
from the records.

THE DEPUTY CHAIRMAN: It will not go on
record.

g4 JArAm ogIen . Hew foeay
TATHT X wgw weel whdw ¥

JqwAmF
Thank you very much.

ag #AF wIg FN0 |

st gerst fag weemifeat
wgvear, wrowy sufeafs o s %7
W B T § owwr S @ g,
7z orfqavie?t s & 1 ww AT
ast 8 wfew 8 od i &
A agr fs Y Sigmafaerndc
& ! (veaa)

THE DEPUTY CHAIRMAN: I am
very sorry. If the hon. Member does not respect the
request of the Chair, I have the authority to get it
removed from the record. I a,, only trying to say that
don't bring the stature of thi; House to that level.
Without doing that yo, can make your point very well.

Wit grrom fag wEgeafo -
AERA, AT T AL I wy Wer oA
AT & IFFLH 791 910 78 T en w2

*Not recorded.

Wt gimeia fag  seaahr
wEEAT, T ATIFI TEATT F@T Z, 79
ARA T AT =TT § AR gE A
qraxT wual §. ..

geowmafy ¢ afss an =ew
13T

=it g fag s arfaar
97 AR g ¥A 1% v g 5 omOw
a1y agy wfaqr wm mEw ¥
RY 9T & P &1 ¥ umE(
YR FIGT ... (SATRA)

gaqwmia : wiw nsgm ¥ fan
froaay =faw & 2 oz =m gl ..
(armgm) fedz  ofzomr | w7 @3
w1 |

st gawm fag wgerarfar -
gatt e ag & f7 osw T@ M
AfT =wr F g8 g7 ¥ 9 MY
grm fafizy & N sfew vy
FV oents g€ @ g faw we (44
71e agy wrar fmEe way feg o
s B B OFY aov wredl I
faarsl 9z =% fiFT A awT A o
FTATT &I Y. . agh & wfyar 7 4@
gt & WY =g shw fafewn @r Fa0
oA @ vl w1 oo s
Widf F AW Fr I w0 W@
2 (srmne)
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SHR1 GURUDAS DAS GUPTA:

Madam, how long this will go on?

What is this? (Interruptions).

sagwrafy ;oo
e

Itis all over now. (Interruptions).

ot gz o wgaarfesi
oA IR ERIT &7 @ O£
waqnfg of | (sEEuE)

Wty Fwe

THE DEPUTY CHAIRMAN: I request
yo, to pleas, take your seat. Your speech i
over. (Interruptions). It is not going On
record.

SHRI S. S. AHLUWALIA:*

THE DEPUTY CHAIRMAN: Please sit
dowi. It is not going on record.

WET qA =W OF oW g
=¥ uT oagr 5 TEY &0 oamn
3 wred 1. (swEa™)

Mt gt fag wgeafaar:

Famamfy ¢ O1e §3 ATEY |
nuFt e g 9 g )

SHRI GURUDAS DAS GUPTA:
Madam, I have a submission. This House
has dignity, this House has tradition, this
House has respect, this House has decency,
this House has community feeling. We have
respect for each other, whoever he may be,
whatever might be the side. We cannot a]loy,
anybody to violate every norm of decency,

¥o HATIY WPHT AR : 32 A1y
4 g w3 7 az famgw o
ATET &1 (smEaT) T AEF
FATEL .. (o) wwlt
¥ Fo

every nor, of Parliamentary procedure,
(Interruptions). It cannot be allowed.
(Interruptions).

*Not (ecorded.
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g uF faaz w1 Ama $ifag
e fRae ¥ owaar wd Surod
K few¥r arfa & =gt § 1 way A
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g3 ==l ZA1, YNEFl S8 iy FY
THAEY 3T | %3 A| 45 AT | S|
&3 9T 371 T, § A1 A7 NFD 0
ECEE: R T i - S
ot faadi ansrof frae @
g% foaz 3 1 sy a4 SiEy
AF w91 g7 A1 fag @t & S
g, TET INING WeT 20 |

i

| THE LEADER OF THE HOUSE j (SHRI
M. S- GURUPADASWAMY): Madam, I
would not like to comment on the ugly
episode which just no,, took place. We have
sat long today. Except one or two ugly
episodes, the debate was very constructive,
interesting and useful. Except the last ugly
scene, everything was good. We have
already sat long. It is already late. Ma, I
suggest that the Prime Minister may reply
after the Questio, Hour tomorrow?

j THE DEPUTY CHAIRMAN: If the

House so agrees, | have no objection.

MANy HON. MEMBERS: Yes. TomO.
ITOW.

THE DEPUTY CHAIRMAN.  After
the Question Hour.. ..(Interruptions)..,*
the Prime Minister will reply tomorrow.
The House is adjourned till H o'clock
tomorrow.

The House the, adjourned at sixteen
minutes past eight of the clock till eleven
of the clock on Thursday, the 9th August,
1990.



